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5f her husband after his death. The name af'hur
late Shri R L Sahu was struck out from the pr
1ist dated 19.4.85. The said R.C.,Sahu , who startad &ia

service careser as Off ice Clerk in the year 1954, was

promoted to the post of Asstt. Superintendent (¥ )Branch

in the pay scale of 550=750/~- on 31.1,85. The post of
Asstt: Superintendent is a selection post for which
departmental examinations are held. According to the
applicant, her husband also appeared in the s ame and
he was- dec lared qualified vide order dated 6.,10.86.
Her husband was already promoted in 1985 but he Was not
paid the difference of arréars w.2e,f., 1.1.84 i,e, the
date on which restructuring took place till the date
of his joining upto 1.l .85 though a request in this
hahalf was made continuously and ultimately he died
and after his death, his legal reprasentatives and
widow had no opticn but to approach the tribunal
praying that the respondents be directed to prepare
4iffarence of arrears w.e.f, 1.1.84 till 1.2.85 of the
pay scale between 425-700,700-9C0C and they be also | “

directed to prepare the arrears (difference ) of tm



in the category of Asstt. sup&ri.nu

-dﬁnt (T}; three pDStS of Asstt Superint' .I

-d- lying vacant as on 1.1.84 and against one sueh.
post Shri Mata Prasad was working as Asstt, ?a?upe.rintlm_w
-dent and as a conseguence & restructuring , a

panel for 1l posts of Asstt. Superintendent was
prepared. Two posts were reserved for two schadulesd
caste candidates who were in General seniority due %o
stay grantsd by the High Court. Accordingly, a panel
of sﬁniorm?bst Haad Clerks was dec lared on 18.4.85 and
they were allowed arrears. late Shri R £ Sahu was
correctly appointed to officiate as Asstt. Superinten-
deant on adhoc basis along with four others who were
sanior to him. In view o the fact that there were
senior p_efsons to him, he could not have been given

a reaqular appointment notwithstanding the fact that

he succeeded in the said examination. The aforesaid
four persons were senior to said Sahu and were
considered for adhoc promotion as Asstt. Superintendent
W.e.f. 19.4.85 against four vacancies of :'-'\5551:1:1’::!r

Superintendent occurring after 1.1.84 due to rstirem

of four Asstt” Superintendents. Thus, said R G
was not entitled to the benefit o restructur.

scheme and his promotion took place thereaft 3
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